HIGH COURT OF CHHATTISGARE, BILASPUR

. ENDORSEMENT ' S
Endt No._ { {25 /Rules/2025 ‘Bilaspu, dated_2 3 ’ 04/ 2%

] Copy of Chhattisgath Gazette dated 19/04/2025 & 21/04/2025 related to i) Chhattisgarh eSakshya Management

Rules, 2025, ii) Chhattisgarh Electronic Processes {Issuance, Service and Execution} Rales, 2825, iif) Guridelines for
. Copnraunity Services and iv) The High Court and District Judiciary of the State of Chhattisgarh for the use of
Electronic Communication.and Audio-Video Electronic Means Rules (Nyaya Shrud), 2025 be forwarded to :-

1. Joint Registrar-cum-PP.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his .
* Lordship. ’ frown : T
2. Private Secretary to Hon'ble Mr, Justice Sanjay K. Agrawal, High Court of Chhagisgarh, Bilaspur for information of his
Lordship. )
3. Private Secretary to Hon’ble Mr. Justice Sanjay 5. Agrawal, High Court of Chhattisgarh, Bilaspor for information of his
‘Lordship.
4, Private Secratary to Hon'ble Mz justice Parth Prateem Sahu, High Court of Chhattisgarh, Bitaspur for information of his
Lordship.
5. Private Secretary to Hon’ble Mis, Justice Rajani Diibey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship. . )
6, Private Secretary to Hon’ble Mr. Justice Nayendra Kvmar Vyas, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. ‘ ]
7. Private Secretary to Hon'ble Mr Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of kis Lordship. . :
8. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhatiisgarh, Bilaspur for information of
’ bis Lordship. ]
9, Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. '
10. Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. - ' ’
11, Private Secretary to Hon'ble Mz, Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.
12. Private Secretary to Hon'ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bifaspur for information of
his Lordship.
13. Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. ]
14, Private Secretary to Hon'ble Mr Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of
his Loxdship. -
15. Private Secretary to' Hon’ble Mr. Justice Bibhu Datta Gurn, High Court of Chhattisgarh, Bilaspur for information of his
. Lordship. . ’
i6. Private Secretary to Hon’ble M. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.
17, Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur- for information.
18. Steno to Registrar (Vigilance and I&F/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur for -
information. B
19. Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.
20 Principal Secretary, Law & Legislative Affairs Department, Government of Chhatfisgerh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh}.
21 Advocate General, High Court of Chhattisgarh, Bilaspur for information.
22. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.
23, President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.
24, The Principal District & Sessions Judge, Bastar at Jagdalpw/ Bitaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin

Bastar at Daritewdra/ Janjgir-Champa/ Dhamtayi/ Korba/ Mahasarmond/ Kebirdham{Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surafpur/ Sarguja at Ambikapus/ Baloda-Bagay/ Mungeli/
Balrampur at Ramapujganj for information. ' ‘

25. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Darg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir- )
Charopa/ Dhamtarl/ Korba/ Mahasamund/ Kabirdbam (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Bailamthpury
Jashpu/ Balod/ Bemetara/ Kondagaon/ Swrajpur/ Sargwja at Ambikapux/ Baloda-Bazer/ MiRgell Dantewsdd for

information. .

26. Commercial Court, Sector-19, Kotara Bhantha, Naya Raipu, C.G. 492101 for information.

27. The Presideat, Chhattisgarh State Industrial Court, Near. Ghadi Chewk, Rajpur with a request to circulate att the
Presiding Officers of the Labour Coirts for information.. .

" 28. Registrar Ministerial (C.5.J.A/Vigiiance and 1&F}, High Court of Chhattisgarh, Bilaspur for information.

2. Additional Regiswer (Judicial/ D E.&E/ HGLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

0. A1l Joint Registrar, High Court of Chhattisgark, Bilaspur for information.

3L Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh
for information.

32. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

33. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for infozmation.

34, All Deputy Regismar, High Court of Chhattisgarh, Bilaspur for information. R

35. " Library, High Court of Chhattisgarh, Bilaspur for information.

36. Court Manager, High Court of Chihetisgarh, Bilaspur for infarmatgion. :

a7 Tn-Charge, NIC High Comt Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to vpload in the

official web-site of this High Court.

~
baue
(K. Vinod Kujux)
Registrar General
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Nava Raipur Atal Nagar, the 19th April 2025

NOTIFICATION

No. ESTB/927/20_257H-O'_ME_.s_E_C‘TI_O‘N — In exercise of the power conferred by clause (f) of

Secticn 4 of the Bhartiya Nyaya Sanhita, 2023 (No. 45 of 2023) and relevant Section of Bharatiya Nagarik
Suraksha Sanhita, 2023 (No. 46 of 2023), the State Government, after consultation with the High Court of

Chhattisgarh, hereby, makes the following guidelines for award of Community Service as punishment:-

GUIDELINES FOR COMMUNITY SERVICES

sl Community Services Place/Office of service Authorizing officer Monitoring Duration of
No. Authority Community
Service
(1) (2 €} 4) 6) 6
1. Cleaning/maintenance of | Government RMO/Dean or Disirict Probation One day to
wards and peripherals Hospital/Government Designated Officer Officer or any Thirty-one
Dispensaries other appointed or days
Designated
Officer by the OR
State Government | Foriy hours to
for the purpose Two hundred
forty hours.
2. Casualty/OP Government Hospital RMO/Dean or -do- -do-
Management Designated Officer
3. Trolly/Maovement Government Hospital RMO/Dean or -do- -do-
assistance Designated Officer
4. Any other duties Government Hospital RMO/Dean or -do- -do-
identified by RMQ/Dean Designated Officer
which requires more
special /medical
knowledge
5. Cleaning/maintenance of | District/Sub Division Secretary -do- -do-
study area, stock area, Office /Legal Aid Clinics | DLSA/Librarian/
and peripherals Any Govt Library Incharge Officer
6. Arranging of DLSA Office District/Sub | Secretary -do- -do-
Bocoks/Listing of Books | Division Office / DLSA/Librarian/
or any clerical assistance | Any Govt Library Incharge Officer
or Binding
7. Cleaning of classrooms, | Govt. Educational HM/Principal or -do- -fo-
library, labs, grounds Institutions Designated Officer
and peripherals.
8. Cleaning/maintenance Corporation /Municipality/ | Respeciive -do- -do-
along with Municipal/ Panchayat Commissioner/ BDO
Corporation cleaning or Designated officer
staff
9. Removal of weeds from | Corporation/ Respective -do- -do-
roadsides Municipality/Panchayat Commissioner BDO
or Designated officer
10. Any Cleaning or Public Offices Concerned Cfficers -do- -do-
maijntenance of public
| buildings, inctuding - - }- AREREEE AR AR S A
police stations. )
11. Traffic regulation, Police Station SHO/Designated ~-do- -do-
crowd regulation, Officer

premises/station
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cleaning, common areas

maintenance
12 Cleaning/Maintenance Public Parks Respective -do- -do-
Commissioner/ BDO
or Designated officer
13. Cleaning/Maintenance 0Oid Age Homes/ Mental Warden / In charge -do- -do-
Health offiger or Designated
Institutes/Hostels/Sacial Officer
Welfare Department
Buildings
14. Tree Planting, watering, | Forest Department Ranger / Incharge -do- -do-
weed removal and Officer /Designated '
maintenance work Officer
15. Cleaning/Maintenance Zoo/Museums Curator/Incharge -do- -do-
or clerical assistance officer/Designated
Officer ]
16. Volunteering at Social Welfare Incharge /Designated -do- -do-
Orphanages or Animal Department, Department officer
shelters of Woman & Child
Development, Animal
Husbandry Development
Department
17. Any other duty as part of | Concerned Department Concerned Officer -do- -do-

community service
which the court deems
fit in the given case

By ovder and in the name of the Governor of Chhattisgarh,

ABRHISHEK AGRAWAL, Deputy Secretary.
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